
     
 

     

  

       

          
     

          
      
          

 

     

 

      

 

      

    
    

             

    

  

            
            

             
        

           
            

        
               

       



4. The Counsel for the Petitioner Companies further submits as per the directions

contained in Order dated l9th June,2017 passed by this Tribunal in the Company

Scheme Application No.777 of20l7 and in compliaoce with the relevant provisions

of the Companies Act, 2013 and the Companies (Compromiscs, Arrangements and

Amalgamations) Rules, 2016, the First Petitioner Company submits that 30 days'

notices were duly served upon (i) concemed lncome Tax Authority within whose

jurisdiction the Petitioner Company's assessments are made on 02nd August 2017,

(ii) the Central Governnent through the office of Regional Director, Westem

Region, Mumbai on 08 August 2017, (iii) to the Regisrar of Companies on 0lst

August, 2017 and to the Official Liquidator on 04 August 2017.

5. The Counsel for the Petitioner Companies further submits as per the directions

contained in Order dated l9th June, 2017 passed by this Tribunal in the Company

Scheme Application No.777 of20l7 and in compliance with the relevant provisions

ofthe Companies Act,2013 and the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016, the Second Petitioner Company submits that 3O days,

notices were duly served upon (i) concemed Income Tax Authority within whose

ju sdiction th€ Petitioner Company's assessments are made on 03rd August 2017,

(ii) the Central Govemment through the office of Regional Director, Westem

Region, Mumbai on 08 August 2017 and (iii) to the Registrar of Companies on 0l st

August,20l7.

6. The Learned Counsel for the Petitioner Company further submits that the petition

is filed in consonance with Seciion 230 to 232 ofthe Companies Act,20l3 along

with the Order passed in Company Scheme Application No. 777 of 2017 by the

National Company Law Tribunal, Mumbai Bench.

7. At least l0 days belore the date fixed for hearing FLst and Second petitioner shall
jointly publish the notice ofheadng ofpetition in two Iocal newspapers viz. ',lnclian

Express" in English and "Loksatta,' in Marathi, both pune as per Rule 16 of the

Companies (Compromises, Anangements and Amalgamations) Rules, 2016.

8. The Petitioner Company to file an affidavit of service regarding the directions

given by the Tribunal three days before the date fixed for final hearing and do report

to this Tribunal that the direction regarding the issue ofadvertisement ofthe notice

has been duly complied with.

M.K. Shrawat, Member (J)
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V. Nallasenapathy, Member (T)
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